BEFORE THE NATIONAL GREEN TRIBUNAL (SZ) CHENNAI
Application No. 26 of 2016 (SZ)

Disha-A-Life School and

P.K.D College of Education,

Rep., by it Secretary,

Kullkapalayam Pirivu,

Kurimbalayam Village, Anchipatti Post,

Pollachi — 642 002 ...Applicant
Vs.

State of Tamil Nadu,

Rep, by its Director,

Department of Environment,

Fort St. George, Chennai & 4 others ...Respondents

COMMON ADDITIONAL OBJECTIONS FILED BY THE 4TH & 5TH
RESPONDENTS TO THE REPORT DATED 28.08.2020 OF THE TNPCB

SN DATE DESCRIPTION OF DOCUMENTS

Common Additional Objections filed by the 4th &
1 | 05.11.2020 | 5th Respondents to the report dated 28.08.2020
of the TNPCB

Annexure-I - Common explanation submitted to
2 | 19.08.2020 | the District Environmental Engineer, TNPCB by
the 4th & Sth Respondents

Annexure-II - Letter sent by the District
3 | 06.04.2011 | Environmental Engineer, TNPCB to the Deputy
Director of Town and Country Planning, Coimbatore
along with clean copy

Annexure-III - Copy of the proceedings of the
4 | ##.07.1992 | Assistant Commissioner of Commercial Tax, Pollachi
together with the deferral Scheme Agreement

Annexure-IV - Copy of Certificate issued by the
5 | 11.07.2020 | Tahsildar, Pollachi Taluk, certifying that the 4%
Respondent Unit is dumping the waste sand in their
own vacant land

It is certified that the above mentioned documents are true copy of the

original documents.

Dated at Chennai on this the 5t day of November, 2020

Sd/- R. Bharath Kumar (05.11.2020)

Counsel for 4th & Sth Respondent
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BEFORE THE NATIONAL GREEN TRIBUNAL (SZ) CHENNAI
Application No. 26 of 2016 (S2)

. Dish-A Life School and

P.K.D.College of Education,
Rep. by its Correspondent,
Kullapalayam Pirivu,
Kurumbalayam Village,
Achipatti Post,

Pollachi-642 002.

. Dr.D.Muthu Kumaraswamy,
S/o.Dharmalinga Gounder,
Farmer,

Kullapalayam Pirivu,
Kurumbalayam Village,
Achipatti Post,

Pollachi-642 002.

. Mr.M.Mylsamy Gounder,
S/o.Kandasamy Gounder,
Farmer,

Kullapalayam Pirivu,
Kurumbalayam Village,
Achipatti Post,
Pollachi-642 002.

. Mr.K.Balasubramaniam,
S/o.Kandasamy Gounder,
Farmer,

Kullapalayam Pirivu,
Kurumbalayam Village,
Achipatti Post,
Pollachi-642 002.

. Mr.A.Gopal,
S/o.Angamuthu Gounder,
Farmer,

Kullapalayam Post,
Pollachi-642 002.
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_ Authorised Signatory. l

Hi Tech Diecast (P) Ltd.,

Authorised Signatory.



. Mr.R.Velusamy Gounder,
S/o.Rangasamy Gounder,
Farmer,

Kurumbalayam Post,
Pollachi-642 002.

. Mr.A.Mahendran,
S/o.Angamuthu Mudaliyar,
Farmer,

Kurumbalayam Post,
Pollachi-642 002.

N8 -

. The State of Tamil Nadu,

Rep. by its Director,

Department of Environment & Forest,
Fort St. George,

Chennai.

. The Tamil Nadu Pollution Control Board,
Represented by its Member-Secretary,
Anna Salai,

Chennai.

. The District Environmental Engineer,
Tamil Nadu Pollution Control Board,
266, J.Kapila Towers, 3" Floor,
Mettupalayam Road,

Coimbatore.

. M/s.Unicast Alloy Pvt. Ltd.,
Rep. by its Director,
Kullakkapalayam Pirivu,
Kurumbapalayam Village,
Achipatti Post,
Pollachi-642 002.

. M/s.Hitech Die Cast (P) Ltd.,
Rep. by its Director,
S.F.No.77/1 and 2, 101 part, K
Kurumbapalayam Village,
Pollachi-642 002.

Applicants

Respondents e
%U}ﬁastAlloys (/} Lid., ]

Authorised Signatory.

For Hi TectrDiscast P
b il (P) Ltd.,

V\/Dn./\

Authorised Signatory.
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COMMON ADDITIONAL OBJECTIONS FILED ON BEHALF OF 4™ AND 5™
RESPONDENTS

It is submitted that pursuant to the Report dated 28.08.2020 filed by the 3" Respondent,
this Hon’ble Tribunal, vide its order dated 27.10.2020 was pleased to direct the Applicant
and the 4™ & 5" Respondents to file their objections. Accordingly the following objections
are being field. It is further submitted that the common objections filed on 28.08.2020

may also be read as part and parcel to this objections.

It is submitted that for the Recommendations of 3™ Respondent made in the Report
dated NIL, the 4™ and 5™ Respondents have submitted their explanation dated
19.08.2020, the copy of which is filed herewith as Annexure — |. Without considering the
said explanation in letter and spirit, the 3™ Respondent filed a further report pointing out
that recommendations in SI.No.1,2,3,4(a),5,6 & 7 have not been complied with by the 4™
Respondent Unit and similarly, the recommendations in SI.No.2,3,4 & 5 have not been

complied with by the 5™ Respondent Unit.

It is respectfully submitted that the Report of 3 Respondent are very clear that the 4"
and 5" Respondents Unit strictly maintain Ambient Air Quality/Ambient Noise Level well
within the limits/ standards prescribed by the Board. Further, the test results of analysis
of the water samples are within the limits prescribed. More particularly, from the Reports
it is very clear that the operations of the Units do not cause any fugitive emissions and
no damages were caused to the environment, warranting imposition of compensation.
Despite, the 3" Respondent has made some unnecessary recommendations for

compliance without any basis or materials. Hence, the following objections are raised.

NON COMPLIANCE OF RECOMMENDATIONS FOR _4™RESPONDENT
M/S.UNICAST ALLOYS PVT LTD.,

SI.NOS. 1,2 & 4 a — RELOCATION/STOPPAGE OF THE SHOT BLASTING AND

FETTLING SECTION For Unicast Alioys (P) Ltd., l
” A qA . .

Authorised Signatory. ’

For Hi Tech Diecast (P) Ltd.,
A e A DANA

Authorised Signatory.

-



It is submitted that the 4™ and 5" Respor;ients Units were established in the year
1990 and 1991 respectively, in the backward area, for which the Government of Tamil
Nadu had given concession/subsidies under Sales Tax Deferral Scheme. Whereas, the
Applicant School was established in the year 2011, i.e., after 20 years. Infact, when the
Applicant School through their parent institution PKD College of Education sought for
environmental clearance for construction of Additional Building adjacent to the 4™ and 5"
Respondents Unit, the 3™ Respondent/The District Environmental Engineer (TNPCB)
advised the Applicant School to locate the proposed school building away from the
Industry’s compound wall to the maximum extent possible and to provide adequate width
of buffer zone between the Industry’s compound wall and the proposed Building for
planting tree saplings so as to develop thick green belt cover. But in complete disregard
of the advice, the Applicant constructed a building adjacent to the Units and started
making complaints against the Units with a view to circumvent their lapses. The copy of
letter dated 06.04.2011 sent by the District Environmental Engineer, TNPCB to the
Deputy Director of Town and Country Planning, Coimbatore is filed as Annexure — Il.
The copy of the proceedings of Assistant Commissioner of Commercial Tax, Pollachi
together with the deferral Scheme Agreement dated 07.1992 is filed herewith as

Annexure - lll.

. On physical Inspection of the Units as well as the Applicant’s school on 27.08.2020, the
District Environmental Engineer/ 3™ Respondent found that no exceedance was
observed due to the operations of Units and no dust deposition was observed on the
leaves and plants in the school. A report along with photographs was filed by TNPCB to
that effect. From the above material evidences, it is very clear that the Units of
Respondents 4 & 5 do not cause any Air/Noise/Water Pollution and there is no gaseous
/ fugitive emissions occur from the Units, on account of present shot blasting and fettling
operation. Therefore, the recommendation regarding relocation of shot blasting and
fettling section either outside the premises or on the eastern side within the premises, is
not all required and the 4™ Respondent Unit is not required to follow the said
recommendation including stopping of shot blasting and fettling operations. Moreover,
either relocating or stopping the shot blasting and fettling operations would amount to

create a new infrastructure and it is not at all required. For Umcast Alloys (p) Ltd., .]
A Da A1

Authorised Sngnatory

FOI’-HI Tech Diecast (P) Ltd
A A e B e

Authorised Signatory.
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SI.NO. 3 — DISPOSAL OF WASTE MOULD SAND BY UNITS OF 4™ & 5™
RESPONDENTS

The Units have covered the storage location with Red sand and developed green
belt in-between the Applicant School and 4" Respondent. The copy of certificate dated
11.07.2020 issued by the Tahsildar, Pollachi Taluk, certifying that the 7 Respondent
Unit is dumping the waste sand in their own vacant land is filed herewith as Annexure —
IV. Further, the suggestion that disposal of the sand through Reclamation Unit M/s.
Ammarun Enviro Guard Industries is not feasible as the said industry is not recycling the
sand.

SI.NO.5_ (UNICAST) AND 2 (HITECH) - REPORT REGARDING AMBIENT AIR

QUALITY (AAQ)/AMBIENT NOISE LEVEL / STACK MONITORING
EVERY MONTH.

TNPCB has been conducting AAQ/Ambient Noise Level for the past 30 years and
no violation has been found till date. However, the 4™ & 5" Respondents Unit are ready
to comply with the said recommendation once in every six months that too sharing of
costs between the Applicant and the Respondents Units equally. Moreover, TNPCB is
monitoring Ambient Air Quality (AAQ)/Ambient Noise Level on daily basis through online
and the reports are being submitted to them regularly and the limits/standards are well
within the prescribed norms. Therefore, the said recommendation is not sustainable and
unnecessary.

SI.NO.6 & 7 UNICAST AND 4 & 5 (HITECH) - CONVERSION OF VENTURI WET
SCRUBBER SYSTEM WITH ADVANCE TECHNOLOGY

The Units have installed a well improved system with latest technology with huge
cost and it is functioning satisfactorily till date. The emissions are in controlled level and
the same is being monitored by TNPCB periodically. Therefore, the said
recommendation is absolutely not required. Further on the instructions of TNPCB
adequate Air/Noise Pollution control measures have been taken with huge cost and

there is no complaint of fugitive/gaseous emissions. metal pouring bay -the-
i P) Ltd.,
Fopnpaion )

For Hi}a/ch Diecast (P) Ltd., Authorised Signatory.
v iy

Authoris.ed Signatory.

|
|
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moisture is being evaporated from the sand mouled in the process and dissipates in few
seconds, which causes no pollution. While so, the present functioning of proven system
can be continued.

. It is submitted that by an Order dated 27.10.2020, this Hon’ble Tribunal was pleased to
observe from the report that most of the recommendations were not complied with by the
Units and they have also assessed the environmental compensation and there is no
mention about the steps taken to impose the compensation on the Units and recovery of
the same. It is respectfully submitted that TNPCB has mentioned only about the method
of levying environmental compensation in the cases of violations and the failure to
comply with the defects by the Units. Furthér, the Respondents Units never asked for
any time to comply with the recommendations citing financial crisis and also the
pandemic situation as the recommendations are not at all required. Even if the said
Recommendations are not followed, absolutely no pollution would be caused and no
damage would occur. Infact, if any damage is caused on account of any violation by the
Units, the levy of Environmental compensation would arise. But the reborts of TNPCB
are very clear that the Ambient Air Quality (AAQ)/Ambient Noise Level / Water Quality
are well within the limits/standard prescribed by TNPCB. Therefore, the question of

compliance of the above recommendations would not arise at all.

Therefore, it is most respectfully prayed that this Hon'ble Tribunal may be
pleased to record this objections of the 4™ and the 5" Respondents to the report
submitted by the 3 Respondent and thus render justice.

Dated at Chennai on this the 5th day of November, 2020

Sd/- R. Bharath Kumar

COUNSEL FOR 4™ & 5™ RESPONDENTS ~ 4™ & 5™ RESPONDENTS
/{cx Umcast Alloys (P) Ltd.,

/’t/l.

.. Authorised S'gnatOfy
For Hi Tech Daecast (P) Ltd.,
. N A

Authorised Signatory.
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DATE

DESCRIPTION OF DOCUMENTS

PAGE NO

19.08.2020

Annexure-I - Common explanation
submitted to the District Environmental
Engineer, TNPCB by the 4t & 5t
Respondents

06.04.2011

Annexure-II - Letter sent by the District
Environmental Engineer, TNPCB to the
Deputy Director of Town and Country
Planning, Coimbatore along with clean copy

##.07.1992

Annexure-III - Copy of the proceedings of
the Assistant Commissioner of Commercial
Tax, Pollachi together with the deferral
Scheme Agreement

8-13

11.07.2020

Annexure-IV - Copy of Certificate issued by
the Tahsildar, Pollachi Taluk, certifying that
the 4" Respondent Unit is dumping the waste
sand in their own vacant land

14
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JNEAST ALLOYS PRIVATE I.IM]]'ED N Reglstared Office & Factory

Achipatti P.o. Pollachi - 842 002
Colmbatore Dist. Tamil Nadu, India
Phone ; 91 4259 250306

96423 21583

Yo Date : 19.08.2020

Er. . Manimaran, M.E., M,B.A,

District Environmental Englneer,

Tamilnadu Pollution Control Board,

Coimbatore South Plot No. E -55 A, Sidco Industrial Estate,

Pallachi Main road, Karichi, Coimbatore - 641, 021

Sir

Subject: TNPCB - Coimbatore (South) - Hon'ble NGT order dated 20/07/2020 in O.A No 26 of 2016.
Ref: Your letter ref no. DEE/TNPCB/CBS/O/L/F.CBS0026/2020 dated 28.07.2020 .

With reference to your above letter we submit the following for your kind perusal,

Recommendations cited / our reply;

1) Shifting of existing shot blasting machine and Fettling department to some other locations or
outside the factory.
-~ As you aware all over the years we are mainféining all the parameters of AAQ well within
the limits prescribed by the board. '

Now TNPCB'’s suggestion to shift the shot blasting and fettling departments will be very

difficult due to the following reasons.

As per sequence of operation and plant layout it cannot be moved away, otherwise entire
factory layout to be changed which means vye have to close the factory for two years to
create new infrastructure and financial implications will lead to permanent closure of the
foundries leaving more than 600 direct and indirect employees jobless.

The Industry is running with cut throat competition and recession. Under these

circumstances closing the business for two years will make the industry sick permanently.

Corporate Office : Flat 104, C-Block, Pioneer Apartments, 1075
Coimbatore - 641 018. Phone : 4216881

e-mail ; uc@unitedgroupcompanles.com
GSTIN : 33AAACU2426P128  CIN : U27101TZ1980PTCO02813

» Avinashi Ro¥,
TUV

AUSTRIA |15 es00,
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Both domestic and exports orders will be |gst during the course of time and revival of the

business will be very difficult. There will be 3 huge loss to the Government also, due to tax
revenue loss when we are not running business, '

More over there would be foreign exchange revenue loss if we close the export business.

Alsa in the shot blasting machine we have provided exhaust system and bag filters to absorb
whatever emission come out of it as proved in AAQ reports provided by TNPCB.

Also.in the fettling department we have provided suction blowers connected with bag filters
and stack.

This ensures complete absorption of micro dust as proved in AAQ reports.

And also we have completely closed the shot blasting and fettling departments with Zinc sheets

to completely arrest the micro dust moving towards school compound.

All the above were carried out at the suggestion of your good selves last year incurring huge
financial cost. '

Photographs are enclosed for your kind reference.
So we request you to allow us to continue the operations as per the existing system.

The‘unit shall reuse the dun:nped waste mould sand in the premises itself or dispose it to
Ammarun Enviro Guard Industries '
~ Already we are using the sand in our own land and developed green belt on it.
The waste sand generation is below 2% which is very negligible and we have vast land area
of our own to develop green belt in our premises.
Moreover Ammarun Enviro Guard Industries are not recycling the green mould sand
Also as you aware the central pollut'inn control board has certified the green sand used in

the foundries is of non-hazardous.

Corporate Office : Flat 104, C-Block, Pioneer Apartments, 1075, Avinashi Rody,
Coimbatore - 841 018. Phone : 4216681 Tﬁv S
20104163001330

e-mail : uc@unltedgrouponmpanieé.com AusTRIA |ivo w00
GSTIN : 33AAACL2426P128 CIN : U27101TZ1890PTC002813
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Coimbatore Dist. Tamil Nadu, India
Phone : 91 4259 250308
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| Registered Office & Fa,,

Achlpattl P.o. Pollachi - ¢4

UNICAST ALLOYS PRIVATE LIMITED

98423 2158

3) The unit shall stop shot blasting and grinding activitles till it is shifted somewhere else.

» Already explained in the point number = 1.

4) The 4" respondent unit shall forthwith stop storing fresh sand adjacent to school boundary.

~ Already we have done it (Photo attached).

5) The unil shall raise the compound wall facing school premises with steel cladding.

» We have already provided (Photo attached).

6) Internal roads of the factory shall be wetted repeatedly to mitigate fugitive emissions.

~ We are doing it regularly as per DE/TNPCB advice.

7) The unit shall ensure that the mist spray arrangéme-nts to suppress fugitive emissions.

~ We have spray arrangements in operation.

The units shall conduct the AAQ / Ambient noise level / Stack monitoring etc., every month.

8)
tain the norms well within

~ We are already having online monitoring systems, and we main
ers as prescribed by TNPCB all over the yeafs since inception.
e AAQ / Stack monitoring tests conducted by your good selves in

d also in the school campus the tests were

the paramet
Also kindly note as per th
all the directions in and around the factory an

conducted on 30/01/2020 and found everything satisfying the norms.

Even though being a wind prone area the AAQ readings were found to be perfect all over

the years. )
5o we request you to allow us to conduct the above tests once in a year as being carried out

at present.
ber system with stack arrangement for induction

9)  The unit shall convert the venturi wet scrub

furnace.
~ Already all the improved systems provided by us is functioning satisfactorily. Hence we may

be allowed to continue with the present proven system.

Corporate Office : Flat 104, C-Block, Pioneer Apatments, 1075, Avinash Roa¥t, 7 1
Scanned with CamScanner



JAST ALLOYS PRIVATE LIMITED A P Pt 4]

Colmbitore Dist. Temd Modu. indie
. Phone - 0 4260 269300
é,- 08423 21783

The unit shall prowde the adequate ai pollution measures for the metal pouring bay on further
mprovemen

All the emissiony are contrelled as Per INPCR norms, and we request your to allow us to continue with
the present proven systems. :

As suggested by your good selves we have made heavy Investments during the perlod 2018 to 2019 and
made 1ot of technical impravemenis providing new equipments.

Also all cver the vears we are maintaining the pollution norms well within the TNPCB's parameters.
The trend chart of online monitor provided by usin both the units suggests well controlled norms.

tor your kind reference we have enclosed the Phot'ograpﬁs of improvements as per suggestions made
by you

We sulffered business loss to the extent of 50 % during 2019-20 due to Auto recession which has

resulted in a huge financial setback. In the current year we continue lose further due to the COVID -19
pandenuc.

It s an unpredictable scenario causing huge financial constraints.

As such we are virtually struggling for the sustainability of our industry.

Thanking You

Your's sincerely,
For Unicast Alloys (P) Limited,

V. Sivakumar,
Director

Corporste Office : Flat 104, C-Block Plonoor Apa
" A riments, 1078,
Coimbatore - 641 018, Phor':l : 4216081 Arnaahi Foes,

e-mail : uc@unltedqmupcompanles com AUl
i TAIA
GSTIN JIAAACU2420P 128 CIN: u2r109 |Z1990P|C002813
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Tamil Nadu Pollution Control Board
From, To

K.Kamaraj,M.E,

District Environmental Engineer,
Tamil Nadu Pollution Control Board,
Kapila Towers, llird Floor,
266, Mettupalayam Road,
Coimbatore — 641 043

The Deputy Director,
Town and Country Planning,
Corporation Commercial Complex,
Dr.Nanjappa Road,
Coimbatore - 641018

Lr No.DEE/CEBI/E.433/AEE _ dated 06.04.2011
Sir,

Sub: TNPC Board PKD College, Kurumbapalayam Village, Pollachi Taluk,
Coimbatore District Construction of additional building furnished: Reg.

Ref: b .& 676501 .586/11 G&MID4 [BmeT 02.03.11

With reference to your letter cited above, i am to inform that as the said
college owned by M/s.PKD Trust at Kurumbapalayam Village, Pollachi
Taluk,Coimbatore District is located in the adjacent premises of M/s. Unicast Alloys
(P) Ltd, and M/s . Hi-tach die cast (P) Ltd, (both are foundry units functioning since
1993) and is making frequent complaints against the Air pollution caused by their
operations. However, these units have provided adequate air pollution control
measures to contain their emissions within the limits prescribed by the TNPC Board
and are being closely monitored by TNPCB regularly .

TNPC Board is not having any norms for the distance criteria between the
foundry and Educational Instructions, However it advisable to provide adequate
width of buffer zone between the said unit's compound wall and the proposed
building. Moreover it is advisable to locate the proposed building away from the
industry’s compound wall to the maximum extent possible.

In the said buffer zone the said institution may be advised to plant tree
saplings so as to develop thick green belt cover in between the unit's compound and
the college building to attenuate the air and noise pollution if any.

District Environmental Engineer,
Tamil Nadu Pollution Control Board,
Coimbatore.
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gaﬁocggi?m, Zumunpapalayam, Achipatti(P.O),

C =8 L

vrderg - §§u8°§f Regarding,

A\'ef: 1 o(f- k).l‘ks

*30.349/CTLKE Dept. dt:1.6.90.

2.G.b.hs.No.500/Industries Dept./M.I.G./dt.
14.5.90,

3-0- 0-!’73.]:0

s 26.7.83.

MELiEIbility o pad £ cpte No. 4056 /43 /TP3T /Det.
92

~93/dated 30,4.92 issued by the General Manager,
istrict Industries Centre, Coimbatore,

.905/510-2/Industfiqs Dapt. dt,

( DER: oo0oo0
vy, Unicast 4110y (P)1tq., 3.F.92/1, D.No.100¢ & 101,
( inrnmpaiam Kurunbg
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the coOncesgions 4

anteq by the Government in respect of interert
free § leg Tex deferr:.] Schem: ¢
which hag been

fcy the medium zng m2 jor industyi .-
- nevly et up in D:mil Naguy 38 per G.C.Ms.500/
;.I.G.IT/Industries Departn nt, dited 14.5.90.

2. The Genersl Manapen Distriet Industries Centre,
Coimbatore has issued tp. elisibhility Certificrte in tye ref,
4th cited alter verification, Lecordins to th- Certificate,
this industry ig eligible ;5 I.BR.S. T, deferral scheme for »
Sum not exceedins Ry, 37,777,666/ Lz2khs for NIRg
years from 199 1=92 %0 1999~2000,

(1¢1.92)

7. 18 per the T.lo's eiteq and subject to the condits .-
stipulzted in the eligibility Certificate read above, TVl'Unicast

Alloys (P)Ltd., 3.7.98/ D.No. 100 # 104, K"‘rumhapalﬁyam,Achibatti,po]_l.,
Arc herecby ordered to defer th. 5:leg Tax, wurcharge, 4.5.0.,

) die D. 0. CoT ete. for 8 pericd nf va;\ Years from 1991 2( o1

C to 199§-ZOOO foi' a gum not exccadi 8 =92(1.1,92)

. Rs. 37,77,666/= (Rupees thirty
8even Xalkhg, seventy geven thougan

4y 8ix hundrea and sixty gix only)
under I.i,g,7, Schews as detailcd beloy:
Deferzal Porioa -intneizl yesy or fepaymont
Te 2,
1991-92 to 2000~2001 to
1999=2000,

2008-2009
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The totzl amount of w.'l.adnferred for the years A (7

pentioned in Col.(1) abov. in nayakle along with the tex due

b . N M
ror the yenrs mentioned in Col, (n) ybove.

4. &L penal inlcrest ot 19.5%(Nineteen and half percent)
ser annpum will be charged fow i ; def.ult in repayment of
ins talments. This permizaiow i grented as per the provisiong
“f section 17A of the NG .G(' 59,

5. The eligibiliiy of thie scheme will sover only
the texes under TXGST Z.¢% nomz.ly gux, surchorge, &.5.C. and

the taxes under CSL Act'36 of %z o les of menufeetured goccs
by the unit.

€. I% will preclvde rny pensliy due under THG3T £
78T Act. The recovery o e % yey ond other dues will ba
mnde as stipuleted under 3.c.2.. 26 & 27 of the TFCST iLCT' 59.
/.5 specified unden fec.2: 2) cues,t forr Ghe ¢claim lne'ntioned
the dués to the Departwent ill heve »nriority over 211l claims
against cerned or sceuirad un fuinp. ©ill the arrears covered

unrder the schers sre cel .red
-
~. Thev shrll . %s-  n34 2n agreement with the
C undersigned 2s net the tefrs ue sorsitions %0 be stipulated.

8. Ta~ cuthenity o ovad 210 rights to change,
rlter. wodify snd £o censeol the nraceedings, if c1rcumgtunc§s
warrant to 4o a0 ir futusn o4 stw sirne before the expiry o
the period meniicred sup.r .

Y ereuavh CUMLISSICHER(CT),
# POLLLCHI.
WMo e )
[y g\
wj\ To
\ Tvl.Unicest Alloys (P)Itd., S.F.98/1,
D.NOoe. 100 & 101 EKurumbapalayam,
Achipatti (P.0),

C Pollachi=642 00%e with a copy of the executed agreement deed.
Copy submitted to the Deputy Commissioner (¢T), Coimbatore-18.
Copy to t he Deputy Commerciel Tax Officar; Pc;llach:l. (Rural).
Spares=2. .
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DEFEHRAL OF SALES TAX

DFED OF AOREEMENT

J

fs This deed 0f agreeczent is nade at Pollachi on the day of
Frurfri 7?4 May, One thousand nine hundred and ninety two between the
Covernment of Tamll Nadu represented by the ASSISTANT COMMISSTONIR
OF COMMENCI AL. TAXL'S, Palghat hoad, Pollachi of the one party and
M/8. Unieast Alloys Private limited having 1t» Reginterod Office
at 9, Manian Veloppa Gounder Street, X.X, Pudur, Goimbators - 18
represented by its Directors Sri. S.B. Husekan (S/os B.Ss Supther
imesian) and Sot. G. Lalitha (¥/o, Sri. B, Govindarajan) party

C of the Second part) both parties herein shall inchide their

respective Ncocessors/Legal heirs, Legal representatives,
Exectitors, Administpators and Neminees and Asgigns,

ASSISTAMT CrvIasIeNER
e (CCRMIR 14 TAXES,,
PoLLACHI,

24
Q) o T WUt
@) G’Moooono’
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(a) " L
. /]
' Vhereas '{/s, Unicast Alleya (P) Ltde, have estebliched a new
{ndustrial vt at LY Mg, 20/1hy 100 A 101 of Masurpapslayan

Village, Tellachi Taluk of (misbatere Distriet and have commenced
preduotion of thelr produocts at thie new unis,

\hereas the Covemnent have, by thelr ordesr No. MB8.300,
Industries (MIOLIX) Departmont dated 10.5,90 direceted that the
new induatrial units to be started in the 75 baclward Saluks and
in the Industrinl I'states developed Dy any of the Cevernment
Agencl en Aneluding 'Fri/rma, the tetal amunt of Tan/Mmreharge/
Additional mrcharge/Additional Tax/ Central falen Tax dus, will be
deforrod for a perdod of nine yearss that the deferred shall be
within the overall ceiling for which the Pligidility Certificate is
fosied by the authority; that the deferred inctalmenta shall be
psyable after the esrpletion of the peried of doferral together
with the sales tax for the currens yeas wvithout any interest,

Vhoreas M/o. Uniesat alloys (v) Ltde, hiave applied for
C deterral of Seles Tam/iurchar;e/srdditional mpchoargo/Addl tional
Tax/Control fales Tax to the party of the First part and have
also produoed tho Fligibility Certificate issued by the General
Manager, M striot Industries Contre, (oiabatore.

MOV IT 18 RIED NUTIERF TUE PARTIF: AL UNDFRte

1. The Tax/murcharge/Additional foreharge/Addd tional Tax/Central
sales Tax to ba deferrod shall relates $o the tax on the sale
of the preduocts namifectured by the nev unite in Tacdl Radn
on oy after the Int January 1992,

2. The tetal amunt of Tex/Murcharge/sdditional Iurchasge/Addstional
C Tax/Ceatral Sales Tax to be deferred shall ot oxceed she total
invectment mode in fixed assotss

ASSISTANT GOV ISSINNER
(CONNMERIAT TAXLS,,
te PeLLACHL,

I :
(A.) % ’—)—)l ‘—yl"l__l
E .0\0-000’

R SN CR PN IVUR
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3.

6.

B

\2) /r2/
The party of the Second part agrees to repay the deferred amunt
of Sales Tax, etc., in Aine instalments vis., the first Year's
due in the 10th year; the second year's due in the 11th Y ear
and ® on as per G.0, dated 14.5.1990. In case of defeult in
payment of deferred tax etc., the party of Second part undertakes
that in the case o7 Propristry firm, the movable and immovable
Properties of the company shall be liable to be attached,
proceeded towards the realisation of defaulted tax instalments.
The term movable shall include cash/shares/dedbunters/bank balance

The party of the Second part shall not allenate/dispose/encumber
the said fixed assets, nor shall it remve the fixed assets from
the unit's premises until the deferred tax is fully repaid,

The party of the Second part shall insure the fixed assets at a
value not lesa than the value certified by the General Manager,
DMstrict Industries Centre and keep the Insurance policies
alive by reneving it every year until the deferred tax is fully
repaid. The Insurance Policy/Renewed Policy shall be produced
for inspection of the party of the Firat part before 30th June
of every year.,

The party of the Second part shall maintain the fixed assets
in goocd condition so that the market value o0f the assets is

maintained from time to time.

The party of the Second part shall obtain the permd amion of
the party of the First part before the sale of the fixed assets,

The party of the Second part shall furnish to the party of the
First part the Audited Balance Sheet and Profit and loss Account
certified by the Chartered Accountant wvithin six months of the
close of the financial year.

The party of the First part reserves the right to cancel or
modify any of the above conditions at any time till the
deferred tax is fully repaild.

ASSIGTANT € PaiRsInNEe
(CONNLRUIA. TAXES,,
1. PoLLACHL,

2,

WS
» (1 LLLJ?\/A
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IN WITNESS WIIMEDP NiF COVICHRT OF TA'TL Mamv

L Nepresmnto Tigu K. MINISAMY, Ascdstent Oomxd ssloner of Commereial

Tazevs CoTe Tuildings, Falghat Read, Pellachi and Thism 3,D. fusaian

and tote O, Lalitha lircctors of M/s. Unioaot illoys (P) Led.,

BeFedoos 98/1D, 10U &4 101 of Miguopapalayan VilloGe, Pollachi Taluk of

Coicbatore Dts hove set their honds on the day, month and year

f4ret sbove written,

In withosa vhiercof the company has oaused 1ts comron eeal

to be affixoed hereunto up the day, conth and year firet obove written.

The eotvon seal of the compeny is, pursiant to a resolution
of the vard of Idircotora of the compony for and in that behalf
passed oh 7ejeY2 and affixed hercuntc in the protence ot
sxlie SeDe [meaian and out, G, lLalitha.

o S Ty

2a (.) j(\j\, é-\

Witnean

- ey TP

Te ,)‘3\ \_-5\\

[_F_»N”mu moor IQX]\)

2.

(G VB e S
E. Mohamas|  teom |

2)  INGST.NO 241 173 csT.

AsoISTANT € MIISSIONER
(COMMLR.IA. TAXES),
raxty of th&CHEY. Part

i
s{c:) PR/p \\
O e SN

\ “\
< ((0N‘N0' ) = ;

AN sel X

0 A'\ - ._/_, "\,./I
2, -
/I_n ﬂ'/

for M/e. UNICATT ALLOYS (P’

e =, b

' G (Y

™ rectors.
Party of the Second part,

Om Saekthi VYinaveger Thenst
TNGST. No. 248429 Permit Neo; 31
CST. No. 301758/11-4.85

P. THIRUM Y RTHI,
OLD 195 vEmes, ANT, ’

Y Gar ' MA'KET
’.LLAC‘AI - 642 “‘.

PHONE: 5521 PP,
NO 20 1961/24-5-89
IRRAL TFAPRF RT
Old I1:an Mo-~tsny,
Prap. K Muhg-ar, gy Kisim,
87 GANDHI MARKET, POLLACHI.

oy
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BEFORE THE NATIONAL GREEN
TRIBUNAL (SZ) CHENNAI

Application No. 26 of 2016 (SZ)

COMMON ADDITIONAL OBJECTIONS
FILED BY THE 4™ & 5™ RESPONDENTS
TO THE REPORT DATED 28.08.2020
OF THE TNPCB

M/s.R. BHARATH KUMAR (Ms.1232/1993)
V.AYYAPPARAJA (Ms.412/2001)
S.VENKATESH (Ms.737/2008)

Counsel for 4™ & 5th Respondent



